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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

THURSDAY, THE TWENTY THIRD DAY OF OCTOBER
TWO THOUSAND AND TWENTY FIVE

PRESENT

THE HONOURABLE THE CHIEF JUSTICE APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

l.A. No.1 24
IN/AND

WRITAPPEAL NO: 634 OF 2024

Between:
Suriti Kamesh, S/o. Late Suriti Krishna, aged about 48 yrs, Occ: F-ounder
Family Member of Sri Ujjaini Mahakali . Devasthanam, . Gunj. B-azaar,
Secunderabad -03. R/o. H.Nio. -69/6, Dwarkamai Nagar, Vanasthalipuram
Hyderabad - 70

...APPELLANT/IMPLEAD PETITIONER/
PROPOSED RESPONDENT No.4

Writ Appeal under clause 15 of the Letters Patent preferred against the order
daled 22-04-2024 in W.P No. 32845 ol 2023 on the file of the High Court.

D

1 S- Naoaraiu. S/o. Sri S. Damodar, Aqed about 52 Years, Occ. Working as
Senioi Assiatant Under Orders of Reirersion Sri Ujjaini Mahakali
Devasthanam Secunderetbad FUo. H.No. 6-162, Sii Ram Nagar Colony,
Pasumamula;Ranga ReddY District

:' ...RESPONDENT/WRIT PETITIONER

2. The State of Telangana, Rep by its Principle Secretary Revenue
(Endowments) Department, Secretariat, Hyderabad

3. The Commissioner of Endowments Department, Government of Telangana'
Tilak Road, Boggulkunta, HYderabad

4. The Executive Officer and Assistant Commissioner, Sri Uljaini Mahakali
Devasthanam, Secunderabad

..RESPONDENTS/RESPONDENTS

:'t OF

Petition under section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased to grant

leave to the Petitioner to file appeal against the order dated 22.04.2024 dismissing



' Eii'

the implead l.A. No.02 of 2023 in W.P. No. 32845 of 2023 pas:;ed by His Lordship
Justice Pulla Kartl'rik, in the interest of justice.

lA NO: 2 OF 2024

Petition underSection 151 CPC praying that in the cirr;umstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to stay
all further proceedings in W.P. No. 32845 of 2023 in the interest of justice.

counsel for the Appellant: SRI R. RAMANJANEYULU REPRESENTTNG FoR
SRI T. SURYA SATISH

Counsel for the Respondent No.1: SRI A. PHANI BHUSHAN

Counsel for the Respondent No.2 & 3: SRI BHUKYA MANGILAL NAIK,
GP FOR ENDOWMENT

Counsel for the Respondent No.4: SRI CH. SATISH KUMAR

The Court delivered the following: JUDGMENT



\Ir. T.Surya Satish, learned counsel for the appellant;

THE HON'BLE'TTIE CHIEFJUSTICE SRI APARESFI KUMAR STNGH

A}ID

IHE HON'BLE SRT JUSTICE G.M.MOHIUDDIN

I.A.No.1of 2024
(l.cavc Petition)

irr/& Writ Anneal No.634 of 2024

IUDGMENT,

Mr. It.Ramanianeyulu, Iearned counscl reprcscnts

N{r. ,\.Phani Bhushan, learned counsel appears flor responclent

No.1; t\lr. Ilhuki,a rVlangilal Naik, leamed Ciovcrnment Plcader

for Lindourment l)epartment appears for respondents No.2

and 3 and Mr. Ch.Satish I(umar, learned counsel appears for

respondcnt No.4.

2. 'fhis \X/rit Appeal is directed against- the order passecl in

im1:lcad application being I.A.No.2 of 2023 in

t
t \

Iall

\\i.P.No.32845 of 2023, which rvas c{ismissed on 22.01.2024.

I.r\.No.1, of 2024 is filed by the appellant/propos.d respondent

No.4 in W.P.N o.32845 of 2023 seeking lcave to file the Wrir

,\ppeal



2

I

I

I

t

t

I
,

3. Iocl:,ry,, Iearled counsel fot the appellant st:eks pcrmission

of the (,c>trlr to vu.ithdrar.v the Vtrit r\ppcal alortr;'vith I.r\.No.1

c>f 2021.

4. Pc:rr-nission is allc>r.l,cd ar-rcl the \\'rit ,\ppr:erl and I..\.No.t

of 2024 iltc. accorciingly, dismissed as withdrawn. I{orvever

there shall bc nc-r ord,:r as to costs.

X,[isccllnnc()Lrs ztpplications pendinp5, if alrtr, shall stand

closcd.
SD/.A.V.S. PRASAD
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One CC to SiRl T. SURYA SATISH' Advocate
2. One CC to SRI A. PHANI BHUSHAN, Advocate
3. One CC to SRI CH. SATISH KUMAR, Advocate
4. Two CCs to GP FOR ENDOWIVIENT, High Cou for the State of Telangana.
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HIGH COURT

DATED:2311U2A25

JUDGMENT

l.A. No.1 of 2024
IN/AND
WA.No.634 of 2024

DISMISSING THE WRIT APPEAL
AS WITHDRAWN
WITHOUT COSTS

,{, [t ,i tit zofr
,

{ J
.Snrrn,.ri-'-.

@

il l?r-

.- 1'
.t.

I
I


